
. (b) There i. DO proposal under the 
.consideration of the Government f.or 
jncreasing the sanctioned strength of 
...Judges in the Supreme Court. ". 

Expansion Plan or 20 Large lDdustrial 
Houses 

8060. SHRI N K. SHEJW ALKAR: 
Will the Mini t~r Of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state: 

(a) the particulars of applications 
pending in his Ministry and MRTP 
from 2.0 large Industrial Houses and 
.FERA companies for expansion, 
modernisation and opening of new 
units by them Or their inter-connect-
ed companies, the capacity and capi-
1al outlay involved; 

(b) the stage at which these pro-
posals are as on 31st March, 1981 and 
how much time it proposes to take in 
·clearing each; and 

(c) what is the policy of Govern-
:ment in this regard and how it pro-
pose to stop the concentration of 
power and capital? 

THE MINISTER OF LAW, JUS-
. 'TICE AND COMPANY AFFAIRS 
(SHRI p. SHIV SHANKAR): (a) 
The particulars of the applications 
from the first 20 large industrial 
houses or their inter-connected under-
"takings according to the size of their 
'business assets in 1979 and from 
FERA companies which are registered 
under the MRTP Act fOr substantial 
'expansion of activities or establiSh-
ment of new undertakings respec-
tively under Section 21 or 22 of the 
MRTP Act, pending with the Depart-
ment, are given in the Statements 
;laid on the Table of the House. 
rp ac~  in Library. See No. LT-
2398/81]. Modernisation proposals 
'resulting in accretion to value of 
assets of the undertakings by 25 per 
cent or more are deemed to be subs-
tantial expa;."sioJl proposals under 
Section 21 of the Act and such 
mo e~ni ati n proposals are also in-
-eluded in· the Statement I referred to 
. above. 

(b) The proposals are at varicns 
. stales of consideration. The MRT.P. 
Act -being an economic, Ie.islation 
with far-reachirlg implications, the 
proposals are to be examined· \. In 
depth from the various connected 
angles in conSUltation with other 
concerned Government department. 
and !nO effort is being spared to dis-
pose of the cases within the quicked 
possible time. 

(c) The MRTP Act is intended to 
ensure inter-alia that the operation of 
the economic system does not result 
in the concentratiOn of economic 
power to the common detriment. Pro-
posals from large houses are examin-
ed in the context Of socia-economic 
objectives laid down in SectiOn 260t 
the MRTP Act and e 1 ~arance is given 
only after being satisfied that the 
aforesaid _ obj-ectives would be sub-
served by such proposals. The High 
Powered Expert Committee (Sachhar 
Committee) has already made a re-
view of the proviSions of the MRTP 
Act. The report of the Committee 
was laid on the Table of the House 
on 301-8-78. The recommendations of 
the Committee are "under active 'con-
sideration of the Government in the 
context of the socio-economie objec-
tives sought to be achieved thrOugh 
the MRTP Act. 
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Lady Employees in °F.A.C.T. Kerala 

8063. SHRlMATI SUSEELA GC>-
PALAN: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) whether there was complaint 
that three lady employees of the 
F.A.C.T. in Kerala (Udyog mandaI 
'factory) have been denied their ab-
sorption into regular service while 
male trainees in the batch were 
absorbed giving the reasons that 
if they were taken in they will ha'\Te 
, to do more night work; 

(b) if so, the steps taken by Gov-
ernment to see that no lady elll-
ployee is thrown out Of the employ-
ment on the ground of a protective 

o legislation; and 

(c) It there.is VSL'JUlcy jn their 
bran<!hes will they consider the ques-
tion ofabeorbing these girls who wet"e 
sent out by the Manoagement? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEtJ'M, 
CHEMICALS AND FERTILIZERS 
(SHRI °DALBIR SINGH): (a) to (a). 
The Fertilizer. and Chemicals 'rrvall-
core Ltd. (FACT) received a CODl-
plaint on behalf the the .thI'ee lady 

apprentices wnoCOuld not 'be-' absorb-
ed by tire Company oneompletiOn of 
their apprentic~i  traiiiiilg. These 
female trainees had requested the 
Company for aborption in their pro-
cesS Control Laboratory. 'Since this 
Laboratory works round the clock on 
a shift !Oasis, theSe female apprentices 
could not be absorbed because they 
Would have to be on duty in the 
Laboratory during the evening and 
night shifts also, which according to 
the Factories Act, is not permissible. 
However, the FACT would try-to 
appoint them in suitable vacancies as 
and when they arise in Departments 
in which lady candidates could be 
appointed without any difficulty. In 
fact, the company has already aIborb-
ed one of the 3 candidates against the 
post of a Chemist in its Marketing 
Division. 

Representation by Madras Refineries 
SC 1ST Employees Welfare Associa 

tion 

8064. ~  THAZHAI M. KARU-
NANITHI: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) is it a fact that Madras Refi-
neries Sceduled Caste and Sclbedule 
Tribe Employees' Welfare ASSOCiation, 
Madras has repreSented to, the 
Managing DirectOr Madras Reflneies 
Limited on 4th July, 1980; 2Srd July, 
1980, 7th November, 1980 and 3rd 
December, 1980 about their grie-
vances; 

(b) if SO, what are the detsn. 01 
the caSe and what action has been 
taken on the same; 

(c) if remedial action has been 
taken already, the details thereof; and 

(d) is it also fact that the Manage-
ment is not meeting the represen-
tatives of the above Association in 
conection with the redressel of. their 
grievances, it so, the. reasons thereof? 




